
<b) if se, wtiat is the ideclsi<m of 
llieb . Crov«nimeat in respect of tbak re*> 
presentation?

The Minister of Labour (Shri V. V. 
<xiri): (a) Yes. The Federation sub- 
jnitted a Charter of demands includ­
ing a demand for revision of the 
«3cisting Wage Structure and requested 
•Government to refer the matters in 
.^ p u te  to a Conciliation Board or an 
Industrial Tribunal for settlement.

(b ) All interests cooGerned are 
4)eing consulted and Government hope 
to come to a decision soon.

Coal Mine Workers

*636. Shri Bamaaanda Das: Will
i;he Minister of Production be pleased to
«tate:

(a) the steps contemplated by Gov- 
.emment for meeting the situation 
arising out of the statutory reduction 
in the output of the metalkirgical coal, 
xesulting in the unemployment of a 
large number of coal mine workers; 
.and

(b) whether Government have taken 
^ y  steps for the employment of the 
jre^eiiched coal mine workers?

The Minister of Production (Shri K. 
■C. Reddy): (a) and (b). The st^s to 
•be adopted for the conservation of 
metallurgical coal are under examina­
tion by the Coal Board. Unemploy­
ment of a large number of coal mine 
■workers need not be a necessary con- 
"comittant of any steps that may be 
taken in this behalf. If such a 
-contingency were to be likely the Coal 
“Board would doubtless make appro­
priate recommendations to meet 
such a situation, and Government will 
at that stage consider what action, if 

^ny, is necessary on their part.
MmiMDM Wages A ct

*637. Shri Ramananda Das: Will the 
^Minister of Labour be pleased to 
«tate:

(a) when the Minimum Wages Act 
"was passed;

(b) when it was to be implement­
ed; '

(c) in how many States it has been 
implemented and in hew many indus­
tries upto April, 1952;

(d) whether Government prqpose 
■to lay on the Table a staten^ent 
containing detailed information regard­
ing its implementation State-wise and 
industry-wise; and

<e) what is the last date for the im- 
^ementation of the provisions of the 
Act?

The Minister «f LalMor (Shri T. V.
Cari): (« )  9th February 1948.

î bX and (e). The 31st March, 1952 
was the last date by which minimum 
rate§ of wages were to be fixed in 
respect of the emplojnnents mentioned 
in Part I of the Schedule to the Act, 
while such rates are to be fixed in 
respect of the employments mentioned 
in Part II of the Schedule before the 
31st December 1953. ,

(c) and (d). A statement is placed 
on the Table of the House. [See 
Appendix III, annexure No. 51.]

Mining Industry

*638. Shri Kandasamy: Will the
Minister of Commerce and Indosby
be pleased to state:

(a) when the committee appointed 
to enquire into the conditions of 
mining industry submitted its report 
to Government;

(b) whether Government have 
reached > any decision regarding its 
recommendations;

(c) whether the Committee reconK 
mended any special scheme for the 
rationalisation of the working of our 
mines and also for their ownership; 
and

<d) if so, what are its recom­
mendations and Government’s decision 
thereon?

The Deputy Minister of Commerce 
and Ludustry (Shri Karmarkar): (a)
No such Committee has been appoint­
ed by the Commerce and Industry 
Ministry.

(b) to (d). Do not arise.
Research on Effects of Irrigation

*639. Shri Kandasamy: Will the
Minister of Planning and River Yalteiy 
Schemes be pleased to state:

(a) the nature of the investigations 
which are expected to be carried on at 
the Poona Station for Central Water 
and Power Research; and

(b) whether such investigations 
Include the effects of irrigation on 
erosion, silting, growth of salinity, 
improvement in fertility of soil, pro­
ductivity, vegetation, local humidity, 
drainage facilities and malaria?

The Minister of Planning and Biyer 
Valley Schemes (Shri Nanda): (aX
The Central Water and Power Research 
Station, Poona, deals with the problems 
relating to:

(i) River and Canal Hydraulics.




